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1. Union Territory of J&K through Commissioner Cum Secretary to 
Government, Health and Medical Education Department, J&K 
Government, Civil Secretariat, Srina

2. Director, Health Services, Kashmir, Srinagar.
3. Principal, SKIMS Medical College, Bemina Srinagar.

(Advocate:- Mr. Amit Gupta, AAG
 

Delivered by Hon’ble Mr. 

  Despite sending the pin to the learned counsel for the applicant

not appeared for the Video Conference. He has also not picking up the 

phone. 

2. Shri Amit Gupta, learned counsel for the respondents is present.
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3. The Hon’ble High Court vide its order dated 17.08.2020 directed the 

applicant to appear before this Tribunal on 30.12.2020 i.e. today. Neither the 

applicant nor the learned counsel for the applicant put in appearance on 

behalf of the applicant. 

4. It appears that applicant has lost interest in prosecuting the case. 

Hence, the same is dismissed as infructuous. No costs. 

 

   (RAKESH SAGAR JAIN) 
    MEMBER (J) 
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